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SUERT (1) §RT Ya< fddal BT GANT HRd §Y, Jaiaa ARH I o= SrRgai—1 § gr=d ura
q ffeRa wemes a=a €, g —

RNICE]

fRArae Uy (FS® ERT Sfauy At & g8 WR) R IRfTH, 1999 W el

—I ¥, AT 9= 17 & AFC W™ 3 D = 50 fhAum @ U&d 9™l W 7.50 /—
IR IeE], bl AR el & WMF W 50 fFaum & Idd IR W 11.00/— SR e, 3iH
3R g W S |

ST ENT,

g |fer,
(RT5T PR TG 3D |

[Authoritative English text of this Department Notification No. EXN-A(3)-3/2023, dated,
16-09-2023 as required under clause (3) of the Article 348 of the Constitution of India].

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION

Shimla-171002, the 16th September, 2023

No. EXN-A (3)-3/2023.—In exercise of the powers conferred by sub-section (1) of Section
15 of the Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act, 1999 (Act No. 16
of 1999), the Governer. Himachal Pradesh is pleased to make the following amendment in
Schedule-I appended to the Act ibid, with immediate effect, namely:—
AMMENDMENT
In Schedule-I appended to the Himachal Pradesh Taxation (on Certain Goods Carried by

Road) Act, 1999, in item No. 17, in colunn 3, for the words. signs and fugures " Rs. 7.50 per bag
of 50Kgs", the words, signs and figures "Rs. 11.00 per bag of 50 Kgs." shall be substituted.

By order,
Principal Secretary (ST&E).

STATE TAXES AND EXCISE DEPARTMENT
NOTIFICATION
Shimla-171002, the 16th September, 2023

No. EXN-F(10)-17/2022.—In continuation of this Department’s Notifications of even
No. dated 3rd March, 2023 and 4th March, 2023, whereby the Himachal Pradesh Sadhbhawana
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Legacy Cases Resolution Scheme, 2023 and Procedure for the scheme respectively, were Notified,
the Governor of Himachal Pradesh is pleased to launch the 3rd phase of Himachal Pradesh
Sadhbhawana Legacy Cases Resolution Scheme, 2023, for three months with effect from
01-10-2023 to 31-12-2023 with the same terms & conditions.

By order,

Sd/-
(BHARAT KHERA),
Pr. Secretary (ST&E).

fearaa ucer fau= wwT afRaEre

fedia 20 RyawR, 2023

e fAoao—faema——fada® / 1—48 / 2023 —RA™ Uew faum |1 @ ufhar vd &
Hared e, 1973 @ MIH—140 & I fRArad Uew FRAE faRrids, 2023 (2023 @
faerae dwaie 11) S oTal fadie 20 RATRR, 2023 &1 fRAMd U< fdurd a1 d grIenfud &
b1 &, FAd—AEIRYT BT Fa=rel Jroda H Jfad R v UNT fbar S 2|

FRIRT / —

2o qoﬁm:rwi

2023 BT RIS F=id 11
feHreer e AR g, 2023
Uel BT HH

1. Afer 9|
2. ofauy srfRfafafaat o |

ST |
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:‘ﬁgl'éj'ﬂ;m
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ST
©RT 2 <)
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AUTHORITATIVE ENGLISH TEXT

BILL NO. 11 OF 2023
THE HIMACHAL PRADESH REPEALING BILL, 2023

ARRANGEMENT OF CLAUSES

Clauses:
1. Short title.
Repeal of certain enactments.
3. Savings.
THE SCHEDULE.

BILL NO. 11 OF 2023

THE HIMACHAL PRADESH REPEALING BILL, 2023
(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL
to repeal certain enactments.

Bk it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fourth year
of the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Repealing Act, 2023.

2. Repeal of certain enactments.—The enactments specified in THE SCHEDULE are
hereby repealed.

3. Savings.—The repeal by this Act of any enactments shall not,—

(a) affect any other enactment in which the repealed enactment has been applied,
incorporated or referred to; or

(b) revive or restore any jurisdiction, office, custom, liability, right, title, privilege,
restriction, exemption, usage, practice, procedure or other matter or thing not now
existing or in force; or

(c) affect the previous operation of any enactments so repealed or anything duly done
or suffered thereunder; or

(d) affect any right, title, privilege, obligation or liability acquired, accrued or
incurred under any enactment so repealed; or

(e) affect any remedy or proceeding in respect thereof, or any release or discharge of,
or from any debt, penalty, obligation, liability, claim, or demand, or any
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(h)

indemnity already granted, or the proof of any past act or thing under any
enactment so repealed; or

affect any principle or rule of law, or established jurisdiction, form or course of
pleading, practice or procedure, or existing usage, custom, privilege, restriction,
exemption, office or appointment, notwithstanding that the same respectively,
may have been in any manner affirmed or recognized or derived by, in or from
any enactment hereby repealed; or

affect any penalty, forfeiture or punishment incurred in respect of any offence
committed against any enactment so repealed; or

affect any investigation, legal proceeding or remedy in respect of any such right,
privilege, obligation, liability, penalty, forfeiture or punishment, as aforesaid;

and any such investigation, legal proceeding or remedy may be instituted, continued or

enforced, and any such penalty, forfeiture or punishment may be imposed as if this Act had not
been passed.

THE SCHEDULE
(see Section 2)

Year Act Short Title Extent of
Number Repeal
1 2 3 4
1882 15 The Presidency Small Cause Courts Act, 1882. The Whole
1884 12 The Agriculturists Loans Act, 1884. The Whole
1887 9 The Provincial Small Cause Courts Act, 1887. The Whole
- - The Mandi Minor Forest Produce Exploitation The Whole
and Export Act, 1997 (Vikrami Samvat)
and 1941.
- - The Chamba Minor Forest Produce Exploitation =~ The Whole
and Export Act, 2003 (Vikrami Samvat).
1953 7 The Punjab Tobacco Vend Fees (Repealing) The Whole
Act, 1953.
1955 6 The Himachal Pradesh Private Forest Act, 1954. The Whole
1965 17 The Punjab Labour Welfare Fund Act, 1965. The Whole
1968 15 The Punjab Professions, Trades, Callings and The Whole
Employment Taxation (Himachal Pradesh
Repealing) Act, 1968.
1984 22 The Himachal Pradesh Preservation of Forests The Whole

and Maintenance of Supplies of Forest
Based Essential Commodities Act, 1984.
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2000 19 The Himachal Pradesh Protection of Interest of The Whole
Depositors (In Financial Establishment) Act, 1999.

2003 21 The Himachal Pradesh Paramedical Council The Whole
Act, 2003.

2008 14 The Himachal Pradesh Administrative Tribunal The Whole

(Transfer of Decided and Pending Cases and
Applications) Act, 2008.

STATEMENT OF OBJECTS AND REASONS
The enactments which have lost their significance or have become obsolete and redundant
or the retention whereof as separate, independent and distinct Act is unnecessary, are proposed to
be repealed. The principal object of such repealing is to remove such redundant laws from the
statue book to bring in clarity. These laws have become either irrelevant or dysfunctional and
importantly have served their purpose and outlived their utility. Thus, in order to achieve the
desired objective, it has been decided to bring the Himachal Pradesh Repealing Bill, 2023 to repeal
13 Acts as specified in THE SCHEDULE to the Bill.

This Bill seeks to achieve the aforesaid objectives.
(SUKHVINDER SINGH SUKHU)
Chief Minister.

SHIMLA :

FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—

THE HIMACHAL PRADESH REPEALING BILL, 2023
A

BILL
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to repeal certain enactments.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

(SHARAD KUMAR LAGWAL)
Secretary (Law).

SHIMLA :

e u<wr faum= ww afare

feT® 20 RawR, 2023

e faodo—faem—fatRe / 1—-47 / 2023 —RAmee u<er faem a9 &1 ufshar vd &l
Horerq emEEel, 1973 & FH—140 & oFid A Uew @fY, sienfel iR @t
faeafdener (FeeE) fa8a®, 2023 (2023 &1 fAee A=did 14) ST ST fadid 20 RAdwR, 2023
B BAME Ue AU |9 H QRIS B Pl 8, Fd—AEIRYT DI FAArRS 90 H giad dRA
&g IRT fawm S 2

FRIRIRG / —

afea,
2o 9o faum= 4|





